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Title: Issue regarding Goods and Services Tax.
ql. HisTa IR ¢ B fere at difsm,

Madam Speaker; I would like to speak on the Goods and Services Tax in the 'Zero Hour'. We saw in the newspapers that the Constitution
Amendment Bill on Goods and Services Tax has been passed by the Cabinet. But it was not according to the agreement reached in the Empowered
Group of State Finance Ministers. The West Bengal Finance Minister has written to the Chairman of the Empowered Committee that all the Finance
Ministers were not aware of what has been the Cabinet decision. Only the Finance Ministers of Gujarat and Punjab, and the Chairman of the
Committee were consulted.

Our demand is that the State should be adequately compensated before the Goods and Services Tax, on which the Government is naturally very
keen, is passed; otherwise it will be an attack on federalism in the country. I bring this to the notice of the Prime Minister that Goods and Services
Tax should not be introduced unilaterally. Thank you.
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